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THE ANDHRA PRADESH' MOTOR VEHICLES TAXATION
(AMENDHENT) ACT, 1987

ACT, NO. 15 OF 1987+
[ 16th February, 1987]

An Act further to amend the Andhra Pradesh Motor
Vehicles Taxation Act, 1963.

Be it enacted by the legislative Assembly
of the State of Andhra Pradesh in the Thirty-
Eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Andhra
Pradesh Motor Vehicles Taxation (Amendment) Act,
1987.

*Received the assent of the Governor on the 15th
February, 1987. For Statement of Objects and Reasons, please
see the Andhra Pradesh Gazette, Part [V-A, Extraordinary,
dated the 22nd Janvary, 1987 at page 4.

[103]

Short title
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Amendment
of: Section 3,
Act 5 of
1943,

Amendment
of Section 4,

104.
o8 (2) It shall come into force on the st April,
7.

2. In the Andhra Pradesh Motor Vehicles Taxa-
tion Act, 1963 (héreinafter referred to as the Principal
Act) In section 3,—

(i) after the first.proviso to sub-section (2),
-lhe following proviso shall be inserted, namely:—

“Provided further that in the case of motor cycles
(including motor scooters and cycles with or without
attachment), invalid carriages, motor cars and jeeps
and other non-transport vehicles not .exceeding 2286
Kgs, in unladen weight except omni buses and chas-

‘sis of motor vehicles, the tax shall be levied at the

rates specified in the Third Schedule.”

(ii) in the second proviso, for the words “provi-
ded further”, the words “Provided also” shall be
substituted. '

3. In section 4 of the principal Act,—
(1) in sub-sectmn (1),-;
(i) after c’lause (a), the followmg -shall be

inserted, namely: —

“(aa) Notwithstanding anything in clause (a),
the tax levied under .the second proviso to sub-section
{2) of section 3 shall be for the life time of the motor
vehicle and shall be paid in advance in Iumpsum by

the registered owner of the motor vehicle or any other

person havmg possession or control thereof :

Provided that if the tax in respect of the motor vehi-
cles referred to in the se¢ond proviso to sub-section (2)
of section 3 -has already been paid under sub-section
(2) of section 3 prior to the 1st April, 1987 the tax
specified under the aforesaid second proviso shall be
levied after the expiry of.the period for which the tax
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was so paid and such tax shall be paid within one
month from the date of the expiry of the said period.”;

(ii) after clause (b), the following clause shall
e inserted, namely :—

“(bb) Notwithstanding anything in clause (b),
where Iumpsum tax has been paid as specified in clause
(aa) a refund of the tax at such rates as may be from
time to time be notified by the Government, shall be
payable subject to such conditions -as may be speci-
fied in the notification in the case.of removal of. the
vehicle to any other State on transfer of owmer—
ship or chahge of address.”.

(2) in sub-section (3) to clause (a), the. follow--
ing proviso shall be added, namely :—

“Provided that where a lumpsum tax is payable
under this Act, payment of such tax by any person-
shall be recorded in the certificate of registration and
no licence shall be granted to such person.”.

4, To section 6 of the Principal Act, the following Amendment
. of section 6.

proviso shall be added, namely ;—

“Provided that if the Jumpsuin tax under this Act
has not been paid, the registered owner or the person
having possession or conirol thereof shall, in addition
to payment of the tax due, be Hable to * penalty which
may extend to twice the lumpsum tax payable under
clause (aa) of subsection (1) of section 4.7,

‘5. After the second Schedule to the principal Act, smendmens
the following Schedule shall be added, mamely ;:—  of Schedule,

“Third Schedule (seé second proviso: to -sub-
section (2) of section 3). _



“THIRD SCHEDULE,

1See sECOND PROVISD TO SUB-sECINN (2) OF secTioN 3]

{ ——

Moror Cyeles Cars and Jeeps and oiher non-
including Tri- transport veliicles other than
Cycle, Motor Om #i-Ruscs nat vxeceding 2236
Seooters and Kegs, fim ULW,
St Period{Cluss of Vehicle, Cycles with or _ -
No. without atrach-  hovalid ——————"— — - —  Additional
ment. earriage. Weighing  Weighing  Weighing  tax payable
. ©onotmore  more than  mere than i respect of
g than 500 300 Ka2s. 1324 Kes. vehicles wider
Velicles Vehiclos Kgs, ULW bt nwt futnot  Cols. 6o 3
net ex-  exceed-- wore than ave than wsed for
ceeding  ing 1324 ANus, 2286 Aws, drawine
o CC. &b CC, UL UL tratlprs.
0 @ ® @ ©® © % ®
Rs. . Rs. Rs., 'Rs. Rs. Rs. Rs,
1. At the time of Regisication of
New Vcehicles. .. 0 900 KR 2,100 3,600 4,000 1,240
2. If the vehicle is ulready regis-
tered and its nge from the
raonth of registration is : .
I. Not more than 2 years, .. 640 530 300 1.940 3300 3,680 1,140

90T
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I

Morc than 2 years but not
mofe than 3 yeurs.

‘More thun 3 years but not
more than 4 years.

More than 4 years but not
more than 5 years.

More than 5 years but not
morte thun 6 years.

More thun 6 years but not
more than 7 years,

More than 7 years but not
more than & yenrs.

More than 8 years but not
more than 9 yoars,

More than 9 years but not
morte than 10 years.

More than 10 years but not
morc than 11 years. '

Morc than 11 years but ne.
more than 12 years.

More than 12 years.

580

460
400
340
280
220
160

100

760
6%
620
350
480

410

170
200

130

M0 1,780
2140 . 1,620
200 1,460
180 1,300
150 1140
120 980
on $20
60 660
40 400
20 260

3.000
1,700
2,400
3,100
1,800
1,500
1,200
950
630

kil
Nil,

[,120
670

550

1.040

940

840

740

140

L0T



THE ANDHRA PRADESH MOTOR VEHICLES TA-XATI‘ON'
(AMENDMENT) ACT, 1992.#

ACT NO. 11 OF 1992,

[15th  April, 1992].

An Act Furtlier to amend the Andhra'Prad&ih Motor Vehicles Taxation
Act, 1961,

‘Be it cnacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-third Year of the Republic of India as follows :-

1. Short title :-This Act may be called the Andhra Pradesh Motor
Vehicles Taxatien (Amendment) Act, 1992,

2. Substitutisn of new Schedules for the First, Second and Third
Schedules - For the First, S:eond and Third Schedules to the Prm..:-
pal Act, the following shull be substituted, namely:-

* Received the assent of the Governor on 15th Aprll 1992, Tor Siatement
of Objects and Reassens, Please Sec the Awdhire Pradesh Gazerte, Extraordinary
* dated the 27th Mareh, [992 Part IV-A, at Page 14& 5

30
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“* THE FIRST SCHEDVILE

I Proviso 1 se™ection (2% ol Scecting 3]

Adanininer
Duearewly
e eOfax

Classes of Motnr §clieley fited wits peCor arfc fres

(tn 23

Rs. Ps.
1. V[ctor Vehicles including motor scooters and cycles with attach-

mant for prop:tling the same hy wechanicle power ngt c.\ccndmg
406 Ky in weiphtunladen

(#) Bicycles beliww 230 CC if not u\\,d for draw:ng atrsi‘er or

aidz ¢y ¢0 .00
(h PRicycles below 330 CC il vsed for drawing a trajler or side car
and bicycles ol and aheve 350 CC whether nsed lor draw- -
inga rriver or a side car or non - .- . 0.0
{c) Tricycles . . &0 .00
T Tmvalid carrizges 30.00
3. Gotxls Carriages *
() Vehicles nub excoeding 306 kgs, inladen weight ., &0 g0
{1 Vehicles excecding 300 kp,‘ out oot exceding 1088 kgs., in
. ' lacion weicti- . . .- 750.00
(¢} Vehicles exceeding 1000 lgs but nest cxceedmg 1500 kps., i
5 Liden weight . . - . 1,050.00
Wl Vehic les-excecding 1500 h;,-: Lt oot exceeding 3000 kgs., i
ladan we:ghl .- .- 1200.00
(¢} Vehicles excecding 3000 Lgs but not exceeding 4500 kgs., in
ladew weight .. . . . 1950 .00
3 Vehivles cxceeding 4500 kgs., but not cxceceding 3500 kgs., in
laden waicht .. .- . 1200 .00

{z} Vehicles exceediap 5509 q:s, but aot cxcccd:ng 9900 kgs., i
laden weight .. .. 2400 .60
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() Vehizles sxczed ng 000 Kgs. but not exseezing12,000 Kgs, in ..
laden weighl . . .. .. 3,000.00

Ty wchkles exveeding 12,000 K., buf not exceering 15.000K s, in

luc s weight. 1.600.00
{j) Vehicle; exceeding 15000 Kgsin .. ' .. 3,600
lade weight. . Y . 161,09
(Lor every 250 Kgs ar past there of iu eveass of 15,000}
"4y Additional tax payable in respect of goods carriazes uied for
drawing trailers. .- .
(i) For each irailer not exceeding 1,000 Kgs, in laden weight. .. 603,07

(ii) For each trailor aveze ling 1000 Kgs bzt not exzeeding 3039 Kysin id=n
weignt. 900

(if) For cach trailer exceeding 3,000 Kae in laden weight. 1,200.00 '
Provided thal 1wo of more goods canviages shall not  be

chargeable under this clause in respeet of the same trailer,

4 Mator Vehicles plying for hire or used for transport of passengers
.and in respect offwhich permits lave been issued under the Motor
Wehicles Act, 1988 {Central Act 539 of 1988 )

( 7) Vchicles permitted to carry in all not more than five persoss., 2i0.00

(i) Vehicles pormitted to corry more than five persons bui ool
more than sevén persons in all tor cvery perron other than
the driver which the vehicle is permitied o carry. .. a0 Ga

(fify Vehicles permitted to carry more  than six passengrs and

phving as Stage Carriages on town service roules .

(«) In respecy of vehicles permitted 1o ply as Express Service  600.00
{er every passengers {oiher than the driver and the conduc
tor) which che Vehicle is peraiitied o carry, .
(») 1n respect of vehicles permitied to ply as erdinary services, .
for every passenget (other than the driver and conducion) 500,00
which 1he Vehicls is permitted 1o carry. ‘.

(fr} Vehicles permitled to carry more than six passengers and
pliing ¢s slage carriages oo routes othef than town scrvice
routes . .. .- . .
(2) In respeck of vehicles permitted 1o nly as  Express Service
for every passenger (other than Lhe driver and conductor)
which the Vehiclg is permitied to catry, . o000

- s -
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_ L
i . Rs. Ps,
_ U in resnect o »alijeles pevmiited Lo pheas Ordinary—seerices:
o 0 every passenger tother than  the dyjver and coaductor) 0
- \\'i]_lﬁl_!_!_llti vehicie is permitted o raonye e (afer

{riqVghicles permitted to carry morce than six passengers and
plying as comiract 2arriages for every passenpers (other than .
the driver andaipadugiac) fabigh¢ie . xehjele &5 Feamirtets! iguenibh s (2l
earry. L .. .. . amic goiesboo . o

(i} Vehicles permitted to carry more than six passense waud] i
21 M phyingasteriniradhiarringes SmintdraSiierontes 3d dhodry! 4
pcrmilts under subv-section (8) of Secti?n S8 of the Motor
.. . Yehicles Act, 1988 (Central Act, .39 of 198 anJ 10 PO ST
80 2281mie routdP AN TS BT dA?ﬁglfféf%l%#&shﬁ?gf }%F\ﬁ:}'? *
passengers other than driver which the vehicle is permitted to
CAMTY- . Comrgsic o100 Hndn 291y 930118 10 O !rithait:i:;b!'il(;\‘fi 2,000.00
Al amse b e T Nl el 1k
() Contract carrial'.‘gé‘“% }Tﬁf '\\r'?thllr;\ ?ggzﬂomc D:sl'nct and
any one contiguous distvict. for cvery passeneer other than
driver, .. . .. ..

2,000.00~

5. I\|1olor Vcehicles not themselves construcled to carry any load other

than water, fuel, accumutators and other, eauip weed for the

purposc of propulsion, loose t&)hkfhﬂﬁ&ﬁ%%%ﬂt use  for

haullagc soley and weighing together with the large number of

triders pro d t e es , . op .. .00

ritders proposed to b‘[’hd:!:gi‘:;g.;e}c (1) aoite-dfe of oebroS T 1,500
6. (i) Fire engines, firc tenders and road water sprinklers . . o 3000
(if) Addivonal tax pavable in respect of such vehicle usgglfor dgasin, 10 g;uul:;

i‘iiﬂ?ﬂ_ﬂu‘fé‘ﬁ%lﬂ@jgiﬁrc engines and lrailer pumps.” 03 misnriiac 30080

o ———— —_—

Provided thai two or more vehicles shall not be chargeable
b. i qumdde thisichusadd respect of the same trailer.
zmibuosre wiha30Xs 100
7. OrRHR Buse witi'd T%iing capacily of more than six {cxcluding
aftvdy? “tind wsed  for transport of persons for cvery  person
mhev’tl tik <lie driver). . .
?‘(ll i ‘.!‘IiIJ
&, Motor veuicles other than those liable to tax under the Foregoing
provision of this Schedile s

200.00

¢4
Mﬂh}&m&m@ 62 ks nnjaden 130:00——
() Weighing mare than 762 kgs but not more than 1524 kgs uniadea 180.00
{c) weizhing re than 1,524 Kgs. but not more than 2,286 Kaes.

unlatien, . . 230.00 .
i) wpighing gnorgdhan 2,286 Kgs. but not atore than 3,048 Kgs.
D Jpgmeapoysghan 2286 K. but not more than S04 Kes.

3 weighi 8 W AR i Hoh SR M & il wioM
' ffgfé‘?ﬁ? .:(1} ‘(-)%1‘)] ‘1%153'04 i .F:a “.'.rsh}:_:sl_of_?ed: 'zu%]g:rf:: gfﬁﬁ}’!‘;’é. b M0 B ?.B!J
’ ' T simadesm ool oi paniledcug 301 1L 000 08 ni
ylueighind®odle than 4,000 Kes, unladen. - .. YR GG

{for every 250 kos. or part thereof in excess of 4,000 Kgs.)

W 7 oyerne Lilgset 8
1. Rett 10565 | o
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1 &)

ps Py

(g) Additioual tax payaile in respect of such vehicles uxed for
driawing irailers ;

( b for each trailer not exceeding 016 Kps , in weight prladon fon
(i}  for each trailer exceeding 1,046 Kgs , in weight unls fenv 130

';'r-)vidcq that ten or mare vehicks shall not Le clargeable
under_this clause in  respact of the same traiter

SECOND SCHEDULS

[Provisa to sub-section (£) of sestion 41

Classes of mintar vehices

] - MaXimupm tax
fitied with pamunatic cyres

Farga period [Fori porizd
not exceading  exreeding
ssvendays  seven davs

J T T T
. - eanding
thirty days

4] (2 (3)

Ry, Ps. Rs. Ps,

1. Molr Cvciea whetber used for drawing a trailer or
side caror ot jpcluding hMotor scoolas and eycles
with sitecivient for propeliing the safoe by mechspi
cal power. 12,00 40.00

2. invelid Carriage. 5.00 15.00
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i (#3] 3
. R... Ps, Ks. Ps.
1. Guaads Carriages ©
{1) Vehicles not excecding 1,000 Kgs., mladen
weihs, 133.00 375.00

{b)

()

@

e}

©

(h)

n

)]

(8)

(1}

Vehicles exceading 1,000 Kgs., but nol exceeding
1,590 Kgs., in laden weight.

Vehicles exceeding 1,500 Kes | bu! not c\;cc;cding
2,30 Kgs  in ladea weight

Yehicles exceeding 2,300 K ps-, but not exceeding
3,000 Kgs., inladen weight

Yoaicle exceeding 3,000 Kus-. but not escecding
4,300 Kgs., inladen weight

Vehicles exceading 4,100 Kgs. ' bu! nat exceeding
5,600 Kgs., in laden weight

Yehicles awcedmb 5600 Kat., but nat ucwcdmg
7,600 Kes., in inden weighl

WVehicles excesding 7600 K gs.. but not exceeding
9.100 Kegs.. in laden weight

Vehicles exceeding 9,100 Kgs., but 1ot excezding
10,75 Kgs., in laden weight

Vehicles exceeding 10,700 Kgs., but not excoeding
12,700 Kgs., io laden weight

Vehicles exceeding ]2,700-Kgs., but not cxcecding
14,700 Kgs., in laden weight

Veltickes exceeding 14,700 Kgss, but not excex-:-ding
15,5300 Kgs-. in ladzn weight

) Vehicles e\cccdmg 15,500 Kps., in laden weight

15800 52500
169.00  563.00
18009 600.00
0360 675.00
27000 900.00

i5.00 1430.00

36000  1200.00

430.00 1500.00
495 .00 1650.00

318K} 1725.00

54000 I809.00
540,00 1800 .00
15.00 30,00

(forevery  {tarevery
250 . Kes, 250Kps,
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THIRD SCHEDULE

(Ses Second proviso to sub-section (2) of scclion ¥)

Molor Cveles including
Tricyzle Miator Scooters

and Cycles with ar lnvalin

——

Cars and Jeeps and other noa transpori wehicles other than

Omni Ruics not exceading 225¢ Kgs, in ULW.

: without atlachment Carringe Weighing  Weighing  Weighing Aclditional tax
S WNg,  feripd Class of Vehiele not more more thun  morz than  payable in raspect ofF
Vehicles not Vehicles thun 500 500 Kgs. bur 1522 Kgs. vchicles under
vxeeeding  cxceeding Kgs. ULW not more batnotmore  Cols, 6t 8 used
5w CC 60 CC than 1324 ihan 2284 ior drawing trpilers,
: Kgs. ULW  Kgs. ULW.
n ) 3) (4 (5 (6 n (® i
Rs, Rs. Rs. s, Rs, Rs. 1.,
1. A. thelime of Registyation '
of New Vehicles, 750 1,350 473 4,200 7,200 8.400 .56
ard of w3 of  ord of
thecostaf  theeostof  thegowtof
" the vehicle  the vehicle  the venicle
whichever  whichever  whichever
is higher is higher is higher
2. Ithe ehidle is alceady '
registered and its age from
the month of registration is:
1. Not more than 2 ye:us, 647 LS 450 3,880 6.600 7.360 1,710
2. More than 2 years but .
nat mare than 3 years, 623 1,140 403 3,360 4,000 6,720 14060

8¢



(tt (2) {3 (4 (5} ()] {7» % 2y
5. Ra, Rs. R’s, K, Rs. Rs.

3. Marethun 3 years but not
more than 4 years, 558 1,035 360 3,240 5,460 3,080 1,41}

4, Morethan 4 yeus but ot
more than 5 vears, 474 710 315 2,720 4.500 5420 1,260
5. doreihan 5 years but pot 427 823 270 2,600 4.200 4,800 1,110

o e than O years.

6. More than 6 vears but not

more than 7 yeurs. 368 720 25 2,250 3,000 140 75
7. Morethan 7 yzars but nat NG N 15 80 1,760 3,000 3,520 1
8. NMorethan B y2ars but not

more than 7 y2ars, 237 - 510 135 1,640 2,409 2,380 ne)
9. More than 7 years but not '

more thin 10 years. 173 g3 m 1,320 1,750 2,240 50
10, Atore than 10 yeurs but ast

more than 11 years. Hi i 60 3G 1,260 130 v

T Morethen § yenes o e
RO i 12 yeurs. 44 175 3J 30 o0 1,100 218

12, Muore than |2 yeurs,

6t
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o, wa:t wtanding any thing in any judgemcut, deorec, Vahda!mn—-

order oll any Court, Tribunal or other authoriy to the contrary, no fevy :
and LDHLCfIOﬂ(}ft&x oft uny-motoy vehitle m.ea or Eeptdfor uss in '1gpubh45 |
place i the State as spreifizd in {tem 4 (viY of ths Schedule appc-}ﬂeq to
G.OMg.Ne. 175, Transport, Roeads and Buildings ( TR.IJ } Dephri-
vient, fhted the @ 8th May, 1983 shall bz deemed to be invalid or a ST
“to havd becomg invafid byzreaspn onfy ofgths fag tB*Lt sgeh luvy fmdl
collectpa of tax was-made. witlidut isSuimg a neuﬁsatmn under suii-
szot’'on|(4) of section 4 of the principal Act and accordingly the lovy and
coll:ctipn of tax on Motor Vehicles as speeilied ia item 4 (vi) ok‘th‘.
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THE ANDHRA PRADESH MOTOR VEHICLES TAXA~
TION (AMENDMENT) ACT, 1994.

ACT No. 15 OF 1994%.
{23vd April, 1994.]

AN ACT FURTHER TG AMEND TO ANDIIRA PRADESH
MOTOR VEHICLES TAXATION ACT, 1963.

"BE 1t enacted by the legisiative Assem-
bly of the State of Andhra Pradesh in the
- Forty-fifth Year of the Republic of India
as follows:-

1. (1) This Act may be called the
Andhra Pradesh Motor Vehicles Taxation
{Amendment) Act, 1894,

(2) It shall coms 1inte forer on”
such date as the Gvoernment wmay, by
notification, appoint.

*Recelved the assent of the Governcr on the 16th
April, 1984, For Statement of cobjects and Reasons,
Plezse see Andhra Prodesh Gazette, Part IVY-4, Extra-
ordinary, dared the 22nd December, 1994 ai Page 6.
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Short title
and
commencenent,




ingerticn of

hes oot b paxation Act, 1963, after section 6, the
e
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2. In the Andhra Pradesh Notor YVehic

following section  cshall  he iazerted,
namely:-
“levy of taz on 6i.  HNoiyithusianding

certain wotor vehiclas | auything in szotions
based¢ on pross traffic Ir 45 and &,
earnings.

{1) every registered owner, vwho ouns or
keeps in his pessession or contrel more-
than iwo thousand motor wvehicles Zfor
piving on hirze or rewsrd: shall pay in
respect of all snuch spotor vehiclzs, a tax’
at sueh rate, not exceeding fifteen
percentum of the gress traffic carnings,
as may he specified by the Governmeni, by
notification, from time to time.

Explanation:~ For the puarposes of this
section,-

(a}) the term “gross uvraffic earning™
shall mean the total amount collected
towards fares, freighis,; including luggage
charges and any amount collected towarxds
hire or reward by or on behalf of such
registared owner, either directly or in-
directly, in =respect of all the motor
vehicles, as may Dbe determined in the

manner prescribed: -

{b) while computing the “percentun of
the yross traffic ezrning,” the Government
shall, as far as practicable, take into
account the amount of tax collacted for
the preceding year f£rom such ovker, the
changes in the rates of tax under clause
(3) during the current ycav if any; and
the approximate growth in the traffic
during the current yearx.

(2) in order tc determine the amount
of tax payable under this section in any




0,
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vear, the registered owner- shall maks and
deliver a declaration, within such time to
such authority and in such form 23 may be
nrescribed, stating the gress traffic
earning for the preceding yvear, together
with ten pexcentum of such gross traffic
earning and containing any other prescri-
bed particulars, in respect of all motor
vehicles used or kept for use by him in
the State in the preceding year;

(3} on receipt of such declaration,
the prescribed authority shall, on the
hasis of such declaration, determine the
amount 0of tax to be raid by such

egistered owner provisionally and communi-
cate the same to the registered ownsx by
issuing an orderx of provisional assessment
of tax for the year within such period and
in such form as may be prescribed;

* Provided that 3t shall be open to the
prescribed authority to review any order
of provisional assessment of tax for the
year, in any case where it is considered
necessary so to do and pass a fresh order
of provisional assessment of tax;

(4} the amount of tax provisionally
determined under clause {3) shall be paid
by the registerad ownar oI the motor
vehicles or any other perscn having posse-
ssion or control th=rasf, to the prescri-
bed avthority in four guarterly instalments,
within fifteen days from the date of
communication of the order of the provi-
sioral assessment or the commencement of
the quarter, as thz case may he, in the
manner specified in section 11;

{(5) the registered owner shall there-
after delivesr within the prescribed time,
the final declaration stating the gross
traffic earning of the year and containing
such other particulars as may be prescri-
bed. Such declaration shal‘beaccompanled,

by the details of provisional payment of
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tax paid to the prescribed authority in
pursuance of the order of provisional
assessment issuved for the year and hy such
other decuments as may be prescribed;

{6) on receipt of such final devlara-
tion, the prescribed authority shall
verify the number of motor wvehicles usad
ox kept for use by the registered owner
during the year for which the tax is pava-
ble, the amount cf fares, freights, luggage:
charges and hire or rewards collected &nd
such other particulars as may be deemed
necessary and shell finally deteraine ine

amount of tax leviahble at the rate fixed:

under clause (1), and communicate the sams
o the registered owner by issuing an

a
order .of final assessment of tax for the

year in such form as may be prescribed;

{7) vhere the amount of tax is finally
determined under clause (6); taicing irto
consideration the amount paid by the regis-
tered owner ox other person under clause
(4), the difference, if any, trat may be
due shall be paid by, or refunded to, the
registered owner in such manner and within
such time as may ke prescribed;

{8) the prescribed aunthority may. for
purposes of this section, reguire the
registered owner of the motcr wvehicle oz
the person having thg possé€ssion or con-
trol thereof, to produce before it any
accounts, registerg; records or other
documents or . to furnish any infermation
and ‘-exanine the accounts, registers,
records or other doguments; and the regi-
stered owner or other person shall comply
with any such requisition so made;

(9) the registered owner or other
perscn having the possession or control of
the motor vehicle wheo commiis default in
the payment of tax as regquired under this
section, shall be lizble to pay such

r
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amount towards penalty, not exceeding one-
fourth ,of the amount of the tax payable,
a8 may be levied by the prescribed autho-

rity.".

K. SATYANARAYANA MURTHY,
Secretary to Government,
Legialative Affairs,
Law bepartment.

J. 964-22 .




THE ANDHRA PRADESH MOTOR VEHICLES
TAXATION (AMENDMENT) ACT, 1995,

Act No. 23 of 1995
241th Aprii 95))

An Act further to amend the Andhra Pradesh Mutor Vehicles
Taxation Act, 1963.

Be it enacted by the Legislative Assembli' of the State of,
Andhra Pradesh in the Forty-sixth Year of the Republicsof Indin,
as follows — .

1

[. (1) This Ast may be called th: Andhra Pradesh Shon tity

Mpotor Vehicles Taxation (Amendment) Act, 1995, ncoment

(2) Tt shall come into force on such date as the State Govern-
ment may, by notificatlon. appoint.

2. In the Andhra Pradesh Mot_c-a_r' Vehicies Taxation Act, Substiution
1963, for the Third Schedule, the f‘c}!l:'c_wqihg shall be substituted, Eﬁféﬁte for
aamely - N . the Thrd

. Schedule,

Act 3 of
1963,

*Received the assent of the Governoron thc'.z'znd,ﬁp'ril, 1995, For sints-
ment, object & Reasons please see the Andhr Pradesh Onzette, Part-IV-A,
Extraordicery, dt. 3-4-1993 at page 6.
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- €T—VS8T—"ON °f

THIRD SCHEDULR
(Sce Second Provisc to Sub-section (2) of Section 3)

Sl: PeriodiClass of Motor Cycles Invalid Cars and Jeeps and other Non-itaasport veh:cla
No. vehicla including Tri-cycles. . carTiage other than Omni buses not €xceeding 2,286 K
Motor Scopters and in ULW
Cycles with of without -
sttachment. Weighing Weighing Weighing Additional
not more  mere than more than tax payablo
Vehicles Vehicles than 500 500 Kps. 1,524 Kgs. in respect
not exceed- exceeding Kgs. ULW but not but not of vehicles
ing 60 CC 60 CC more than more than under Cols,
1,524 ¥gs. 2,286 Kgs 6 to 8 uszd for
L ULW drawing
trailors,
(e} (2) 3) C) L&) I () M 8) <
Rs. Rs. Bs. Rs. Rs. Rs. Rs-
1 At the time of Regisiration of 10500t 7% 1,850 0F 7%, 693/~ 5880 0r 7% 10,080 or 1,200 0r79% 26045
néw Yehicles, of the cost. of the cost, of the cost. 7% of the  of the cost.
whichever whichever whichever cost, whichever
is higher. 18 higher. is higher.  whichever s highor.
is higher.

2. If the vehicle is already Tegiste-
red and its age from the month
of Registeation is : :

1) Not more than 2 years Bes) 1,740/~ 638/ 5,405/« 9,265/ 10,290/ 2,394/-

{2) More than 2 yoars but not '
more than 3 years 280~ . 1,5%0/- 583/~ 4,930/- - 8,450/- 9,380/- 2,184~

LLT



- 1) 2) : (3 ) (5 (6) N &) )

R. Rs. Rs. Rs, Rs. Rs.  Rs.

3. ‘More than 3.years. but not . ' E ’ B : :
- more than 4 years 795/ 1,440;- 528/- 4,455/- 1,635/ 8,470/~ 1,974/~
- 4. Movec than 4 years but not :
“ ' mofe than 5 years 7104+ 1,250/- 473« 3,980/- 6 820/- 7,560/~ 1,764/-
5. More ithan 5 years but not
mofe than 6 years 625/ 1,140/~ | 418f- - ° 3,505/~ 6,005/~ 6,650/~ 1,554/-
. 6. More than 6 yea~s but not I .
Z . more than 7 years : N 540/. 990/- 363/- 3,030/- 5,190/- 5,740{- - 1,344/
T. More than 7 years but not -
mo © than 8 years ~ 455) 840/- 308/- - 2,555/~ 4,375/- 4,830/- 1,134/~
8. Morce than 8§ years but not o0
more than 9 years 370/-- 690/- 253{- 2.080/- 3,560/- 3,920/- 924f. -
9. More than 9 years but ot
more than 10 years. _ 285)- 540/- 198/- 1,605/~ 2,745/ 3,010/ Ti4).
10. More than 10 years but not : , N
more than 11 yéats . 00/~ 390/- 143/ 1,130/- 1,930/- 2,100/{- 504§
11. More than 11 years but not o ' - '
more than 12 years, 115/ 240/~ 88/~ . 6ssf~. . 1,115/ LISo/- . 294

7 12- More than 12 years. . re . . . .




THE. ANDERA PRADESH.MOTOR VEHICLES
TAXATION (SECOND AMENDMENT) ACT, 1997.

ACT Hc. 32 OF 1997+
[19th December, 19973

2n Act further. to amend the Andhra
FPradesh Motor Vehicles Taxation Act,

1953.

Be - it enacted by the Legislative
Assemhly of ‘the State of Andhra Pradesh
in the Forty-eighth. Year of the Republic-
of India as follows:-

*Received the assent of the Tovernor - on 17thnacenber. 18}
for Statement of. the Dbjects and neasons. Planse s:e ths
A.P. Gazette Part IV-A Extraordinary dated 30th Ju1y.
1997 at P-3.
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-Bhort title

and Commence- pradesh Motor Vehicles Taxation (Second:

ment

Anendment:
of section
IJ-MSO
15963,

264
1. (1) This Act may be called the Andhra
Amehdment) Act, 1997.

{2) It shall come into. force on such
date as the. Government may, notify in the
Andhra. Pradesh Gazette.

2. In the. aAndlira Pradesh Motdr Vehicles
Taxation act, 1963, in section 3, after
the third proviso .to sub-section (2}; the
following proviso 'shall’ be insepted
namely:- .

"Provided also that-in -respect of Motor
vehicles operated with Battery/(:ompressed,
Natural Gas/Solar Eneryy, no tax sbhall be

levied for a period of five years from

.tbhe date to be notified.®. -

'G.. BHAVANTI PRASAD,
Sacretary to Governmént,
uagislative Affairs & Justice,

) Law Pepartment.



ANDHRA PRADESH ACTS,- ORDINANCES AND
"REGULATIONS Ete..

The following hct of the Andhra Pradesh
Legislative Assembly received the assent
of  the Governor on the 27th April, 2000
and the said assent is hereby first
published on the 28th April.- 2000 in the
Andhra Pradesh Gazette for general infor-
mation.

ACT NO. 12 OF 2000

AN ACT FURTHER TO AHEND THE ANDHRA PRADESH
URBAN ARPAS (DEVELOPMENT) AcT, 1975,

Be it enacted by the Legislative
Essembly of the State of Andhra Pradesh

in the Fifty-first Year of the Republi
of India as follows:- public

{63]
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Shoxt title 1. (1) This Ret may h,e‘ called-\%iae
and com- . Andhra Pradesh Urhzn Areas (Developrent)
mancenent- (aAmendment) Act, 2000.

(2) It shall bz deemed teo have cone
into force on and fron the :19th Februvary,
19588, v

Anendment 2. In the.2ndhra Fradesh Urban 2reas
©f section (Developrent) Act, 1975, in section 38,
38. Aot 1 ig sub-sectien (1), in the proviso for
©f 1975. tpe words "in the aggregate exceed six
years"” the words™ 9ip the eggregate
exceed tuo years®, shall be substituted.

Valida- 3. Notwithstanding anything contzined

Hon. in the principal act, the continuztion
of the Special Officer, Puttaparthi .
Urbaon Developnent Ruthority appeinted in
G.0.lis.Vo.. 109, lwunicipal Administration.
Departrient, dated the 10th February,
1992 during the period Zrom 19th February.
1998 to the 4th April, 1998 shall not be
deemed te be invalid or ever to have
becone invalid and accordingly.,-—-

. (i} anything done or any action
taken by such Special Gfficer during the
said period shall be deened to have been
validly ©done or taken as if such Specizl
Officer has not ceazsed to hold office;
and
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{1i) the Sspecizl Officer appointed
in the said Gavernnent Orcer shall con-
tinue to holé office with effect fron -
the 19th February,. 1992 as if his appoint-
ment has been extended upto {th April,
1993, the date on which the Sri Ssastyz
.Sai Urban Developrient Authoiity was con-
stituted in G.0.lg.l'c.139,iM.A. & U.D.
De9artment, dated 4-4-1998 in =uperse-
ssion of the orders issued in G.0.ls.
Mo,.10¢, M.A., Sated 19-2-1992,:

' G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,:
Law Department.
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STATEMENT OF OBJECTS AND HEATORS

According to sub-section (1) of section 38 of the
" Andhra Pradesh Urpan Areas [(Developoment) Act, 1575 {Act Ho.l
- of 1975} where for any reason, there is delay in the cansti- -
tution or reconstitution of the CUrban Development Autbority.,
the Government may appoint a Special Cfficer to manage the
affairs of the Authority for a peried which shall oot exceed
one year from the date of such appaintment. The provise to
sub=sectionf{l) of section 38 of the said Act provides that
the said period may extend beyond one year. Therefore, the
period of Special Officer iu Sri Satya Sai Urban Dewvclopeent
Authority, Puttaparthi was extended from time to time upto &
years due to administrative reasons. It ia felt that the
term of six years is too long and it is decided to reduoce
the maximum period to 2 years. Hence, the Goverogent have
decided to amend the praviso to sub-section{l} of section 38
of the Andhra Pradesh Urban Areas (Developwment) Ack, 1875
suitably. ;

Hhereas, the Andhra Pradesh Urban Areas {Development)
{hmendment) Bill, 1999 has been introduced in the Legislative
Assembly of the State on the 27th March, 1993 as Legislative
Assembly Bill Mo. 10 of 1999, the same has lapsed fdide to
disolution of the Tenth Legislative Assembly.

The Bill seeks ta give affect to the ‘above decision.

. Al. FARDDE,
Hinister for Manicipal Adaini-
‘stration apd Orban Development.
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ANDHRA- PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following &Act of the Andhra
Pradesh Legislative Assembly received
the assent of the Governor on the i9th
April, 2003 and the said assent 1is
hereby first published on |the 10th April,
2003 in the Andhra Pradesh Gazette for
general information.

| -
| ACT No. S OF 2003.

AN ACT FURTHER TOQ AMEND THE ANDHRA PRADESH
MOTOR VEHICLES TAXATION ACT, 1963.

Be it enacted by  the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-fourth Year of the Republic
of India as follows:-

GCP-6
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Shz{: 1. (1) This Act may be called the Andhra
ti Pradesh Motor Vehicles Taxat:l.on {Amend-
and ment} Act, 2003.

commence—

ment. - (2) It shall be deemed to have come

into force on the 24th January, 2003,

fmendment . T 2, 1 the_Aﬁd"ﬁ'ra Pradesh Motor Vehicles
of Taxation Act, 1963, (hereinafter referred

section 3, (o ag the principal;Act), in section 3,
Act 5 of |_ in sub-section (2} , in the second proviso,
1963. for - the words "excépt.- omni buses and

} chasis of motor vehicles", the expression
: "and omni buses with a seat:.ng capacity
i of (8) eight persons in all but not
| exceeding (l0) ten persons in all and
. théir chasis", shall be substituted.
I

Substitu— " 3. In the principal Act, for the Third
tion of Schedule, the following new schedule shall
Third: be substituted, namely:-

Schedule.



"THIRD SCHEDULE
"(See second Proviso to sub-section (2) of section-3)

Sl [ Penod/Tlass Molor Cycles including | Invalid | Cars and Jeeps and ather Non-Transpost Vehicles | Omni
No, | of vehicle Tri  tycles, Motor | caminge | naotexcecding 2286 Kgs in ULW ! bus with
Scoolers and  Cyeles scating
with . or  without capacity
altachment : between
Vchieles Vehieles Weighing | Weighing | Wetghing | Additionol | B in oll
nat exceeding not more | more than | more - Tax & 10 in
exceeding | 60 CC -~ than 500 | 500 'kgs | than payable in | all and
60 CC kgs ULW .| bul  not | 1524 kg3 | respeet of | their
more than | but  nol | vehicles chasis.
1524 kgs | more under
ULW than Col6 1o 8
2286 kga | for
ULW drawing
trailors
. |2 3, 4. 5. . 6. 7. 8, 7. 10,
I. [ Atthedmeof | 9% of the | 9% of the | Rs.90[/- | 3% ol the | 9% of tic | P% of the | Ra.3385/- | 9% ol
registration of-| cost. ‘| cost. cost. cost. 1 cost. the cost.
new vehicles i
2. [ Ifthe vehicles
is - slready
registered and
its pgs from
the month'of
registration i
(1) Nol more | 8% costof | 8% cost | Rs.829/~. 8% cost | 8% «cost [ 8% cost [ Rs3112% [ 8% cost
+ than 2 yenrs the af the of the|of the |of the of 1lic
. . vehicle - | vehlele vehicle vehicle vehicle vehicie




[ ]2 R | 4, 5 G, 7.. — | &, 3. 10, 1
(2) Mare than | 7% costol | 7% cost | Rs,758/- | 7% cosl | 7% cost | 7% cost | Rs, 2839 | 7% CoOS
2 yeors bul | the of the of the |of the |of e o of ‘e
not more than | vehicle velicle vehicle vehicle vehiele vehicle
3 years.

(3) More than | G¥acostol | 6% cost | Ra.6B0/- | 6% cosl | 6% cost | 6% cost | Rs.2566/- | 6% cost
3 yearm Lut | the of the of the | of the | of the . of the
not more than | yehicle vehicle vehicle vchicle vehicle ' vehicle
4 years. '

{(#) More than | 5% costol | 5% cosl.| Ra.615/- | 5% cost | 5% cost | 5% cost | Rs.2293/- | 5% cost
4 years . but | the of tho of the | of the | of the of the
not more than | vebicle - vehicle vehicle velicle vehicloe vehicle
3 years, .

(5) More than | 4% costof | 4% cost § Rs.543/- ) 4% cost | 4% cost | 4% cost | Rs.2020/- | 4% cosl
5 yecars but | the af the of the|of the | of the of the
nol more than | vehicle vehicle vehicle vehicle vehicle vehicle
6 ycars. ' ]

(6) More Mhan | 3.5% cost | 3.5% cost | Rs,4724- | 3.5% cost | 3.5% cost | 3.5% eont A74T- | 3.5%

G years bul | of the | of tho af the | of the [ of 1he cost of
not morc than | vehicle vehiele ,vehicle yehicle vehicle the

7 years, vehicle
(7) More (ion | 3% costof | 3% cost | Rs.A004 | 3%  cosl | 3% cost | 3% cost | Rs.14244 | 3% cost
7 yenrs but | the of the of the | of the | of 1he of the
not more than | vehicle | | vehiele vehicle vehicle vehicle vehicle
B ycors. <

(8) More than | 2.5% tost | 2.5% cost | Rs,329/- | 2.5% cosl | 2.5% cast | 2.5%cost | Rs. 1201/ | 1.5%

8 years bul | of the |of  the of thelaf the |af the cost of
not more than | vehicle vechicie vehicle vehicle vehicle the

9 ycors, vehicle

TTTTU(9F More Than | 2% cosiof | 2% rtost | Re.257- | 2% cost | 2% cost | 2% cost | Re.928/- 2 costof
9. years bul | the of the of the | of lhe | of  the the
nel more than | velncle vehicle vehicle vehicle vehicle vehicle
10 yeors.

9t
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| 2. N 2 4. [5. [6. 9. 0.
(1UY  More | 1.5% cast | 1.5% cost | Rs.186/- | 1.5% cosl | 1.5% cosl | 1.5% cost | Rs.655/- | 1.3%
than 10 years | of  the | of  the of the |of the|[of (he || cost of
bul not. more | vehicle vchiele vehicle vehicle vehicle the
than 11 years. vehicle
(1) ~ More | 1% costal | 1% cost | Rs. 114/ | 1% cost | 1% cost | 1% cosl | Rs.382/- 1% cost
than 11 yeors | the of the ' of the | ef  the | of the of the

vchiele vehiele vehicle vehicle vchicle vchicle.”,

LE
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Repeal 4. The Andhra Pradesh Motor Vehicles
of . Taxation (Amendment) Ordinance, 2003 is
Crdinance .

2 of 2003. herfeby repealed.

K.G. SHANKAR,
Secretary to Government,
Legislative Affairs & Justice (FAC},
Law Department.
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STATEMENT OF OBJECTS AND REASONS

According to second proviso to sub-section (2) of section 3 of the
Andhra Pradesh Motor Vehicles Taxation Act, 1963 a tax shall be Jevied in
the case of motor cycles (including moter scooters and cycles with or
without attachment) invalid carriages motor cars and jeeps and other non-
transport vehicles not exceeding 2286 Kgs. in un laden weight except Omni
Buses and chasis of motor vehicles at the rates specified in the Third
Schedule. The said tax @ 7% of the cost of the vehicles specified in the
Schedule is being levied since 1995. In view of the increase in the cost of
vehicles and as there is no revision of the lax from more than 7 years ihe
Government have decided to enhance the said percentage from %10 9%of
the cost of the vehicles,

Further, Omni Buses with seating eapacity of more than six persons
other than the Driver are being levied a tax @ Rs. 189/- per seat per quarter
with effect from 27-11-2002. These vehicles are similar in class and usage
in respect of two and four wheelers for which life 1ax is being collected. The
differentiation between Omni Buses and Personal Moior Cars in taxation is
artificial and these vehicles have been given the facility of paying a tax
cither Quarterly, Half-Yearly or Annually. In case of Quarierly payment of
taxes, the owners of above vehicles have 1o come to the office regularly for
every quarter for payment of tax. In most of the-cases these vehicles are
found 1o be used by owners as personalised vehicles and if the life 1ax is
introduced for the above category of vehicles there is relief to the owners
from approaching the office and also facilitate 1o the administration to main-
tain the records promptly. Therefore the Govemment have decided 1o bring
the omni buses wilk the seating capacity of 8 to 10 person in all and their
chasis within the purview of the third schedule so as to levy [umpsum tax
trealing them as non transport vehicles by amending the second proviso to
sub-seciion (2} of section 3 and the Il Schedule of the Andhra Pradesh
Motor Vehicles Taxation Act 1963 suitably. It is also decided to levy tax on
all the vehicles, whose periad of registration is more than 11 (eleven) years
by removing the maximum ceiling limit of twelve years by amending the
Third Schedule.
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As the Legislative Assembly of the State was not then in session hay-
ing been prorogucd, the Andhra Pradesh Motor Vehicles Taxation (Amend-
ment) Ordinance, 2003 (A.P. Ordinance 2 of 2003) was promulgated by the
Governor on the 23rd January, 2003 and the same has been published in the
Extra ordinary issuc of the Andhra Pradesh Gazette dated the24th January,

2003. _
This Bill seeks to replace the said ordinance.

P. DAMODAR REDDY,
Minister for Law and Courrs.
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Amend-
ment of
section 3.

Act 5 of
1963.

Insertion
of new
sections
3-A and
3-B.

(b) Clause (1) of section 4 of this Act shall be
deemed to have come into force with effect from 10th April,
2001.

(c) The remaining provisions of this Act shall be
deemed to have come into force with effect from 25th May,
2006.

2. Inthe Andhra Pradesh Motor Vehicles Taxation Act,
1963 (hereinafter refered to as the principal Act), in section
3, in sub-section (2),--

(i) for the second proviso the following provisos shall
be substituted namely:-

“Provided further that in the case of motor cycles
(with or without attachment), invalid carriages, motor cars
and jeeps and other non-transport vehicles not exceeding
2286 Kgs in unladen weight and omni buses with a seating
capacity of eight (8) persons or more in all but not exceeding
ten (10) persons in all, High End Motor Cabs of the cost of
three lakhs fifty thousand and above, the tax shall be levied
at the rates specified in the Third Schedule.

Provided also that in the case of Road Rollers the
rate of tax shall be levied at the rates specified in the Fourth
Schedule.”.

3. In principal Act, after section 3, the following
sections shall be inserted namely:-

‘Levy of 3-A (1) Notwithstanding anything contained in
additional . .

tax on section 3, it shall be competent for the
vehicles Government to provide for levying an additional
misused. | tax in respect of a motor vehicle specified in

one category or class notified under section 3, if misused
or used not in accordance with the purpose for which the
vehicle was registered, or the permit was granted, attracting
higher rate of tax as a vehicle falling in another category or
class:

Registered No. HSE/49 [Price: Rs. 0-60 Paise.
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No.44] HYDERABAD, TUESDAY, SEPTEMBER 19, 2006

ANDHRA PRADESH ACTS, ORDINANCES
AND REGULATIONS Etc,,
ThefollowingAct of the AndhraPradesh Legidative
Assembly received the assent of the Governor on the 17th
September, 2006 and the said assent ishereby first publisehd
on the 19th September, 2006 in the Andrha Pradesh Gazettefor
generd information:-

ACT No. 33 OF 2006

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MOTOR VEHICLES TAXATION ACT,
1963.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-seventh Year of the Republic
of India as follows:-

1. (1) This Act may be called the Andhra Pradesh short

Motor Vehicles Taxation (Amendment) Act, 2006. ti“g
an

2. (a) Section 3A inserted by the section 3 of this Act commen-
cement.

shall be deemed to have come into force with effect from
1st June, 2002.

B.185-1 [1]
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Provided that the additional tax so levied shall be a
sum equal to the difference of amount between the tax
already levied and collected and the tax which shall be
leviable in respect of such vehicle falling in another category.

(2) The registered owner or the person who is in
possession or control of such vehicle misused or used not
in accordance with the purpose for which the vehicle was
registered or the permit was granted, shall pay the additional
tax so levied under sub-section (1).

‘Levyof | 3-B There shall be levied and collected an
?;f_en \ additional tax called “Green Tax” in addition to the

tax levied under section 3, on the motor vehicles
suitable for use on roads for the purpose of implementation

of various measures to control air pollution in such manner
to such categories, such amounts as may be notified:

Provided that the rates of tax shall not exceed the
maximum specified in the Fifth Schedule.

4. In the First schedule to the principal Act, in entry
4,-

(i) Under item (iv) against sub-item (a) for the
figures “1800” in column (2), the figures, “4000” shall be
substituted.

(i) item (vii) and the corresponding entry relating
thereto in column (2) shall be omitted.

5. In Third Schedule to the principal Act, in the table,
in column 10, for the heading, the following heading shall
be substituted namely:-

“Omni buses with seating capacity between 8 in all
and 10 in all and High End Motor Cabs of the cost of rupees
three lakhs fifty thousands and above.”.

Amend-
ment of
First
Schedule.

Amend-
ment of
Third
Schedule.
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Insertion
of new
Sche-
dules.

6. After the Third Schedule to the principal Act, the
following schedules shall be added namely:-

“FOURTH SCHEDULE
(See Third Proviso to sub-section (2) of Section 3)

Sl. Period Rate of Tax
No. Road Rollers
1) (2 3

1. At the time of registration
of new vehicle

7.5 % (Seven and half
percent) of the Cost.

2. Ifthe vehicle is already
Registered and its age from
the month of the Registration is:

(i) Less than 3 years Rs. 7,700/-
(ii) More than 3 years and

Less than 6 years. Rs. 6,600/-
(iii) More than 6 years Rs. 5,500/-

FIFTH SCHEDULE
(See sub-section (1) of Section 3-B)

Sl. Class of vehicles Amount of Tax
No.
1) 2 3
1. Motor vehicles other than
Transport vehicles which have
completed 15 years from the
date of their registration,-
(i) Motor Cycle Rs. 1000/- P.A.
(if) Other than motor Cycle Rs. 5000/- P.A.

2. Transport vehicles which have Rs. 5000/- P.A.
completed 7 years from the date
of their registration.
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7. Notwithstanding any thing contained in any Validation

judgement, decree, order of any court, Tribunal or other
authority to the contrary, the levy and collection of tax on
any motor vehicle where contract carriages covered by inter-
State, State-wide, District-wide permits and idle Contract
carriages are misused as Stage carriages as specified in
entry (iv) in explanation (vi) under item 4 (v) of the Schedule
appended to the notification issued in G.O.Ms.No. 75,
TR & B, dated 27-4-1993 as amended by G.O.Ms. No. 152,
TR & B, dated 1-12-2001 which was subsequently amended
in G.O0.Ms. No. 77, TR & B, dated 1-6-2002, shall never be
deemed to be invalid or never to have become invalid by
reason only of the fact that such levy and collection of tax
was made without a specific charging provision in the
principal Act and accordingly, the levy and collection of such
tax made on such Motor Vehicles as specified in the
aforesaid Government order shall be deemed to have been
lawfully levied and collected and accordingly:-

(a) no suit or other proceeding shall be maintained
or continued in any Court against the State Government or
any person or authority what so ever for the refund of any
tax on Motor Vehicle; and

(b) no Court shall enforce any decree or order
directing the refund of such tax.

8. The Andhra Pradesh Motor Vehicles Taxation
(Amendment) Ordinance, 2006 is hereby repealed.

of Tax
levied and
collected.

Repeal

of Ordi-
nance

6 of 2006.

T. MADAN MOHAN REDDY,
Secretary to Government,
LegidativeAffars& Justice,

Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING

AT LEGISLATIVE ASSEMBLY PRESS, HY DERABAD.
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5. In the Principal Act, for the Third Schedule the following new
Schedule shall be substituted, namely:—

THE THIRD SCHEDULE

(See second Proviso to Sub-section (2) of Section-3)

Sl. Period/Class Motor Cycles including Tri Invalid
No. of Vehicle cycles, Motor Scooters and Carriage
Cycles with or without
attachment.
Vehicles not Vehicles
exceeding 60  exceeding
CC. 60 CC.
1. 2 3 4 5
1. Atthetime 9% of the cost 9% of the cost Rs. 901/-
of registra-
tion of new
vehicles.
2. If the vehi-

cles is already
registered and
its age from
the month of
registration

is:

(1) Not more
than 2 years

(2) More than
2 years but
not more than
3 years

8% cost of
the vehicle

7% cost of
the vehicle

8% cost of Rs. 829/-
the vehicle
7% cost of Rs. 758/-
the vehicle

Registered No. HSE/49 [Price: Rs. 0-90 Paise.

R
80| (A4 ooad @
THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No.18] HYDERABAD, SATURDAY, JULY 31, 2010.

ANDHRA PRADESHACTS, ORDINANCESAND
REGULATIONSETC.

The following Act of the Andhra Pradesh Legislature
rceived the assent of the Governor on the 30th July, 2010
and the said assent is hereby first published on the 31st
July, 2010 in the Andhra Pradesh Gazette for general
information.

ACT No. 11 OF 2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MOTOR VEHICLES TAXATION ACT,
1963.

Be it enacted by the Legislature of the State of Andhra

Pradesh in the Sixty first Year of the Republic of India as
follows:—
[1]

A.152-1
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Short
title and
com-
mence-
ment.

Amend-
ment of
section 3.
Act No. 5
of 1963.

1. (1) ThisAct may be called the Andhra Pradesh Motor
Vehicles Taxation (Amendment) Act, 2010.

(2) It shall be deemed to have come into force on
and from the 2nd February, 2010.

2. In the Andhra Pradesh Motor Vehicles Taxation Act,
1963 (hereinafter referred to as the principal Act), in section
3, in sub-section (2),-

(i) for the second proviso, the following proviso shall
be substituted, namely:-

"Provided further that in the case of motor cycles with
or without attachment, invalid carriages, the tax shall be
levied at the rates specified in the Third Schedule,".

(ii) for the third proviso the following proviso shall
be substituted namely:-

"Provided also that in the case of Construction
Equipment vehicles including Road Rollers, the rate of tax
shall be levied at the rates specified in the Fourth Schedule.".

(iii) for the fourth proviso, the following provisos shall
be substituted, namely:-

"Provided also that in the case of three or four wheeler
motor vehicles including Motor Cars coming under non-
transport category, omni buses upto a seating capacity of
(10) ten persons in all, new Motor Cabs and the Motor Cabs
of other States that are entering into the rolls of this State
by way of change of address or transfer of ownership, the
tax shall be levied at the rates specified in the Sixth
Schedule:

Provided also that Non-Transport Vehicles meant for
carrying persons, owned by Companies/Institutions/
Societies/Organisations upto a seating capacity of (10) ten
in all and second or more personalized vehicles upto a

July 31, 2010] ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

seating capacity of (10) ten in all owned by an individual,
the tax shall be levied at the rates specified in the Seventh
Schedule.".

3. For section 12 of the principal Act, the following
section shall be substituted namely:-

"12. Appeal:- any person aggrieved,-

(a) by an order of levy of additional tax imposed
under section 3-A;

(b) by an order of levy under section 6; or
(c) by the seizure under section 8,

may within a period of thirtydays from the date of
communication to him of the order of levy or the date of
seizure as the case may be, appeal to such authority in
the manner and on payment of such fees as may be
prescribed.".

4. The Andhra Pradesh Motor Vehicles Taxation
(Second Amendment) Ordinance 2010 (Ordinance No. 5
of 2010) is hereby repealed.”

Substitu-
tion of
new sec-
tion for
section
12.

Repeal of
Ordi-
nance

5 Of 2010.
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7. In the Principal Act, for the Sixth Schedule, the following new

Schedule shall be substituted, namely:-

THE SIXTH SCHEDULE

(See Fourth Proviso to Sub-section(2) of Section 3)

S.No. Period/Class of

Three or four wheeler

Three or four wheeler

vehicle motor vehicles inclu- motor vehicles inclu-
ding Motor Cars, Jeeps ding Motor Cars, Jeeps
coming under non- coming under non-
transport category, transport category,
omni buses omni buses
upto a seating capa- upto a seating capa-
city of (10) ten per- city of (10) ten per-
sons in all and new sons in all and new
Motor Cabs and the Motor Cabs and the
Motor Cabs of other Motor Cabs of other
States that are enter- States that are enter-
ing into the rolls of ing into the rolls of
this State by way of this State by way of
change of address or change of address or
transfer of ownership transfer of ownership
the cost of which does  the cost of which
not exceed rupeesten  exceeds rupees ten
lakhs. lakhs.

1 2 3 4

1. Atthe time of
registration of
new vehicle.

12% of the cost of the
vehicle.

14.0% of the cost of
the vehicle.
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1. 2 3 4 5
(3) More than 6% cost of 6% cost of Rs. 686/-
3 years but the vehicle the vehicle
not more than
4 years
(4) More than 5% cost of 5% cost of Rs. 615/-
4 years but the vehicle the vehicle
not more than
5 years
(5) More than 4% cost of 4% cost of Rs. 543/-
5 years but the vehicle the vehicle
not more than
6 years
(6) More than 3.5% cost of 3.5% cost of Rs. 472/-
6 years but the vehicle the vehicle
not more than
7 years
(7) More than 3% cost of 3% cost of Rs. 400/-

7 years but
not more than
8 years

the vehicle

the vehicle
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1. 2 3 4 5
(8) More than 2.5% cost of 2.5% cost of Rs. 329/-
8 years but the vehicle the vehicle
not more than
9 years
(9) More than 2% cost of 2% cost of Rs. 257/-
9 years but the vehicle the vehicle
not more than
10 years
(10) More than  1.5% cost of 1.5% cost of Rs. 186/-
10 years but the vehicle the vehicle
not more than
11 years
(11) More than 1% cost of 1% cost of Rs. 114/-

11 years

the vehicle

the vehicle

July 31, 2010] ANDHRA PRADESH GAZETTE EXTRAORDINARY 7

6. In the Principal Act, for the Fourth Schedule, the following
new Schedule shall be substituted, namely:-

THE FOURTH SCHEDULE
(See Third Proviso to Sub-section(2) of Section 3)

SI.No Period Rate of tax on Road Rollers
and Construction Equipment
Vehicles.
1 2 3

1. Atthe time of registration of new 7.5% of the cost of the
vehicle. vehicle.

2. If the vehicle is already regis-
tered and its age from the
month of the registration is:

(i) Less than 3 years. 6.5% of the cost of

the vehicle.
(ii) More than 3 years but less 5.0% of the cost of
than 6 years. the vehicle.

4.0% of the cost of
the vehicle.

(iii) More than 6 years.
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(5) More than 5 years but
not more than 6 years.

(6) More than 6 years but
not more than 7 years.

(7) More than 7 years but
not more than 8 years.

(8) More than 8 years but

not more than 9 years.

(9) More than 9years but
not more than 10 years.

(10) More than 10 years but
not more than 11 years.

(11) More than 11 years but
not more than 12 years.

(12) More than 12 years

11% of the cost of the
vehicle.

10.5% of the cost of the
vehicle.

10% of the cost of the
vehicle.

9.5% of the cost of the
vehicle.

9% of the cost of the
vehicle.

8.5% of the cost of the
vehicle.

8% of the cost of the
vehicle.

7.5% of the cost of the
vehicle.

July 31, 2010] ANDHRA PRADESH GAZETTE EXTRAORDINARY 9

2. Ifthe vehicle is
already registered
and its age from
the month of regis-
tration; is:

(1) Not more than 11% of the cost of the
2 years. vehicle.

(2) More than two  10.5% of the cost of the
years but not more vehicle.

R.RAMACHANDRA REDDY,
Secretary to Governmet,
Legislative Affairs & Justice,

Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT
LEGISLATIVE ASSEMBLY PRESS, HY DERABAD, 2010.

than 3 years.

(3) More than 3
years but not
more than 4
years.

(4) More than 4
years but not
more than 5
years.

(5) More than 5
years but not
more than 6
years.

(6) More than 6
years but not
more than 7
years.

(7) More than 7
years but not
more than 8
years.

10% of the cost of the
vehicle.

9.5% of the cost of the
vehicle.

9% of the cost of the
vehicle.

8.5% of the cost of the
vehicle.

8% of the cost of the
vehicle.

13.0% of the cost of the
vehicle.

12.5% of the cost of the

vehicle.

12.0% of the cost of the
vehicle.

11.5% of the cost of the
vehicle.

11.0% of the cost of the
vehicle.

10.5% of the cost of the
vehicle.

10.0% of the cost of the
vehicle.

A.152-2
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(8) More than 8
years but not
more than 9
years.

(9) More than 9
years but not
more than 10
years.

(10) More than
10 years but
not more than
11 years.

(11) More than
11 years but
not more than
12 years.

(12) More than
12 years.

7.5% of the cost of the
vehicle.

7% of the cost of the
vehicle.

6.5% of the cost of the
vehicle.

6% of the cost of the
vehicle.

5.5% of the cost of
the vehicle.

9.5% of the cost of the
vehicle.

9.0% of the cost of the
vehicle.

8.5% of the cost of the
vehicle.

8.0% of the cost of the
vehicle.

7.5% of the cost of the
vehicle.
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8. In the Principal Act, after the Sixth Schedule, so
amended the following new Schedule shall be added,
namely:-

THE SEVENTH SCHEDULE
(See Fifth Proviso to Sub-section(2) of Section 3)

Period/Class of vehicle

At the time of registration of
new vehicles.

If the vehicle is already regis-
tered and its age from the
month of registration is:

(1) Not more than 2 years.

(2) More than 2 years but
not more than 3 years.

(3) More than 3 years but
not more than 4 years.
(4) More than 4 years but
not more than 5 years.

Non-Transport vehicles
meant for carrying persons,
owned by Companies/Insti-
tution/Societies/Organisa-
tions upto a seating capacity
of (10) ten in all and second
or more personalized vehi-
cles upto a seating capacity
of (10) ten in all owned by
an individual.

14% of the cost of the
vehicle.

13% of the cost of the
vehicle.

12.5% of the cost of the
vehicle.

12% of the cost of the
vehicle.

11.5% of the cost of the
vehicle.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 19" October, 2018 and the said assent is hereby firsj{ published on the
25 October, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 27 of 2018

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-ninth year of the Republic of India as follows,-

1. (1)  This Act may be called the Andhra Pradesh Motor Vehicles  Short title and
Taxation (Amendment) Act, 2018.

commencement,

(2) It shall be deemed to have come into force with effect on
and from the 8" June, 2018.

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963

(hereinafter referred to as the Principal Act), in section 3, in sub-
section (2),

Amendment of section 3.
Act 5 of 1963,

(i) in the sixth proviso, the following words shall be added at the
end, namely, -

342/18 J. F1 [1]
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“and for the remaining period in respect of E-rickshaw and
E-cart which are battery operated vehicles, the tax shall be

levied at the time of registration at the rates specified in the
Eighth Schedule.”

(ii) after the sixth proviso, the following proviso shall be added,
namely -

“Provided also that in the case of Auto-rickshaws with seating
capacity up to four in all and light goods vehicles up to
3000 (Three Thousand) kgs in laden weight, the tax shall
be levied at the rates specified in the Ninth Schedule.”

Insertion of new 3. In the Principal Act, after the Seventh Schedule, the following
BB schedules shall be added, namely,-

“THE EIGHTH SCHEDULE
(see Sixth Proviso to sub-section (2) of Section 3)
ﬁ!, Rate of Tax (in
0. Class of Vehicle rupees)
(1) (2) (3)
(1) At the time of registration of
(a) E- Rickshaw Rs.1000/-
(b) E-Cart Rs.2000/-

(2) If the vehicle is already registered

in any State and its age from the
month of registration is:
(a) Less than 5 years

(i)  E- Rickshaw Rs.1000/-
(i) E-Cart Rs.2000/-
(b) More than 5 years
(i)  E-Rickshaw Rs. 900/-
(i) E-Cart Rs.1800/-

Note: The life tax shall be collected at the time of Registration
for these vehicles for the period of use after five years.”
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“THE NINTH SCHEDULE
(see seventh Proviso to sub-section (2) of section 3)

[SI. ] Period Auto-rickshaws | Goods vehicles up
No. carrying up to to 3,000 Kgs in
four persons in | laden weight
all
(1) (2) (3) (4)

1. At the time of 2 0% of the cost | 7.0 % of the cost
registration of new of the vehicle of the vehicle.
vehicle. =

2. If the vehicle is
already registered and
its age from the month
of registration is :

(i) Less than 3 years | 1.5 % of the cost | 6.5 % of the cost
of the vehicle of the vehicle

(iMore than 3 years | 1.4 % of the cost | 5.0 % of the cost

and less than 6 years | of the vehicle of the vehicle

(if)More than 6 years | 1.3 % of the cost | 4.0 % of the cost

and less than 9 years | of the vehicle of the vehicle

(iv)More than 9 years | 1.0 % of the cost | 1.0 % of the cost
of the vehicle of the vehicle

Note: In respect of old in-use vehicles covered in this Schedule

L e—

belonging to the

shall be paid within six months from 8" June, 2018. Until then, the

existing quarterly tax shall continue to be paid.”

4.

The Andhra Pradesh Motor Vehicles Taxation (Amendment)

Ordinance, 2018 is hereby repealed.

State of Andhra Pradesh, the lump-sum/ life time tax

Repeal of
Ordinance No.d
of 2018

DUPPALA VENKATARAMANA,

Secretary to Government,
Legal and Legislative Affairs and Justice,

Law Department.

Printed by the Commissioner of Printing, atA.P. Legislative Assembly Printin

g Press, Amaravatl.
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No. 18] AMARAVATI, MONDAY, 20 DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
17 December, 2021 and the said assent is hereby first published on the 20® December, 2021 in the
Andhra Pradesh Gazette for general information :

ACT No. 18 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT, 1963. :

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy second
year of the Republic of India, as follows:- :

1. (1) ThisActmay be called the Andhra Pradesh Motor Vehicles Taxation (Amendment) Short title and
Ac t, 2021. _ | commencement.
(2) It shall come into force on such date as the Government may, by notification, appoint.

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963 (hereinafter referredtoas =~ Amendment of
the Principal Act), in section 3, in sub-section (2),- it st

_ _ ActNo.50f1963. -
() inthesecond proviso, the words “invalid carriages,” shall be omitted;
(i)  the fifth proviso shall be omitted. |
3. Insection 3B of the principal Act,- I
section 3B.

@) for the words “such amounts as may be notified:”, the words “at the rates
specified in the Fifth Schedule.” shall be substituted;

(i)  the proviso shall be omitted.
4. Forthe Third Schedule to the principal Act, the following shall be substituted, namely,-

Substitution of
Third Schedule.

[1]
J-159
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THE THIRD SCHEDULE |

(See Second Proviso to |sub-section(2) of :S‘ectian-?-B").

S.No. | Period/Class of Vehicle
Whose cost does not | Whose cost excacde
B exceed Rs. 50,000/- Rs. 50,000/-
1. |At the time of registration of 9% 12%
. [new vehicles

2. [If the vehicle s already
registered and its age from the
month of registration is:
(1) Note more than 2 years 8% 11%
(2) More than 2 years but not 7% 10%
more than 3 years
(3) More than 3 years-but not 6% 9%
more than 4 years :
(4) More than 4 years but not 5% 8%
more than 5 years s e
(5) More than 5 years but not 4% 7%
more than 6 years
(6) More than 6 years but not 3.5% 6.5%
more than 7 years - _
(7) More than 7 years but not 3% 6%
more than 8 years _
(8) More than 8 years but not 2.5% 5.5%
more than 9 years : ‘
(9) More than 9 years but not| 2% 5% _'_
more than 10 years -
(10) More than 10 years but 1.5% 4.5%
not more than 11 years

{(11) More than 11 years - 1%

404

Substitution of
fifth Schedule.

substituted, namely,-

5. For the Fifth Schedule to the principal Act, the following shall be
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THE FIFTH SCHEDULE

{(See Section 3-B)

S.No

Class of Vehicle

~ Amount of Tax

(1)

(2)

(3)

(a) Transport Vehicles — Goods Carriages
including Tractor and Trailers used for
commercial purpose

(other than 3- wheeled Goods Carriages
lbelow 3000 Kgs in Laden weight)

(i) if the age of the vehicle from the date of
registration is more than 7 years and below 10
years

Ha]fof the Quarterly Tax

per annum

(ii) if the age of the vehicle from the date of

years

registration is more than 10 years and below 12|

.Quarterly Tax
per annum

(iif) if the age of the vehicle from ’che date of
registration is more than 12 years

" Twice the Quarterly Tax

per annum

(b) Tr'an‘s‘port Vehicles - Passenger
Vehicles i.e Stage Carriages, Contract
Carriages, Private Service Vehicles,
Educational Institution Buses, Maxlcabs,
Omnibuses above 7 in all

(i) if the age of the vehicle from the date of
Iregistration is more than 7 years and below 10
years

Rs. 4,000 per annum

(i) if the age of the vehicle from the date of
registration is more than 10 years and below
12 years

Rs. 5,000 per an.bum .

(iii) if the age of the vehicle from the date of
registration Is more than 12 years

Rs. 6,000 pér- annum

(c) All other Transport

Vehicles (excluding Autorickshaws)

(i) if the age of the vehicle from the date of
registration is more than 7 years and below 10
years

Rs. 1,000 per annum

(ii) if the age of the vehicle from the date of

registration is more than 10 years and below
12 vyears

Rs. 2,000 per annum

(ili) if the age of the vehicle from the date of
registration is more than 12 yegars

Rs. 4,000 per annum

II

Non-Transport Vehicles

(a) Motor Cycles

(i) if the age of the vehicle from the date of
registration is more than 15 years and below 20
years

Rs. 2,000 for 5 years

(ii) if the age of the vehche from the date of
registration is more than 20 years

Rs, S;OO’.O for 5 years

(b) Other than Motor _Cy.t_:les_

(i) if the age of the vehicle from the date of
registration is more than 15 years and below 20
years

Rs. 5,000 for 5 years

(i) If the age of the vehicle from the date of

__registration is more than 20 years

- Rs. 10,000 for 5 years
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Note :

1. There shall not be any Ievy of Green Tax if the vehicie operated exclusively by
LPG, CNG, Battery or Soiar Power.

2. There shall not be any levy of Green Tax in respect of Motor Vehicles that are
classified as thage vehicles.

3. There shall not be any levy of Green Tax in respect of three wheeled contract
carriages {passenger autorickshaws) with seating capacity of four, five, six and seven

in all; three wheeled Goods Carriages (Light Goods Vehicles) up to GYW of 3000 kgs;
Tractors and Tractor— Trailers used for agr‘icu!tural purpose.

4. The Green Tax shail be payable whenever the owner does .any transaction for any
vehicle.

gfnzztit“ti”“ " 6. For the Sixth Schedule to the principal Act, the following shall be
21X]

Schedule,  Substituted, namely,-

THE SIXT H SCHEDULE

(See Fourth and Fifth Provisos to 'sub-section(2) of %ectlon -3) :
Three or Four wheeler motor vehicles including Motor
Cars, Jeeps coming under non-transport category,
omnibuses upto a seating capacity of ten(10) persons|
in all, and new Motor Cabs and the Motor Cabs of
other States that are entering into the rolls of the
State by way of change of address or transfer of
ownership, the tax is levied at the rates prescribed
S.No Period / Class of |below on the cost of the vehicle.

= Vehicle Whose

Whose cost Rs, '

cost Rs, 5.00f 10.00 | Whose cost

Ug;%if ?;t lakhs or lakhs or | Rs;. 20.00
5 0"0 1akhs above and |above and| lakhs.or
i below Rs. | below Rs. above -
10.00 Lakhs 20.00
Lakhs
4 2 3 4 5 6
1 |At the time of _ 13% - 14% 17% 18%
registration of new
vehicles .
2 [If the vehicle is
already registered
and its age from the
month of registration
15 ; :
(1) Not more than 2 - 12% 13% 16% 17%
years :
(2) More than 2 11.5% - 12.5% 15.5% | 16.5%

years but not more
than 3 years

(3) More than 3 : 11% 12% 15% 16%
years but not more - §
than 4 years




20" DECEMBER ,2021 ANDHRA PRADESH GAZETTE EXTRAORDINARY 5

{4) More than 4 10.5% 11.5% 14.5% 15.5%
years but not more [

than 5years

|(5) More than 5 - 10% 11% 14% 15%
years but not more | ' _ -

than 6 years

(6) More than 6 9.5% 10.5% 13.5% 14.5%
years but not more :

than 7 years . ' ; :
(7) More than 7 9% 10% 13% 14%

years but not more
than 8 years

(8) More than 8 8.5% 9.5% 12.5% 13.5%
years but not more :

than 9 years
(9) More than 9 8% - 9% . 12% 13%
years but not more
thanl0 years _
(10) More than 10 7.5% 8.5% 11.5% 12.5%
years but not more ;
_ [than 11 years
(11) More than 11 7% B | 1i% 12%
vears but not more '
than 12 years

(12)Morethan 12 | 6.5% 7.5% | 10.5% | 11.5%
years : :
T Seventh Schedule to the principél Act, shall be omitted. Omission of
- ‘Seventh

- Schedule.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No, 42] AMARAVATI, FRIDAY, 27* OCTOBER 2023.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,
The following Act of the Andhra Pradesh Legislature received
the assent of the Governor on the 18" October, 2023 and the said assent is

hereby first published on the 27" October, 2023 in the Andhra Pradesh
Gazette for general information :

ACT No. 42 of 2023.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT,1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy - fourth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles Taxation
(Amendment) Act, 2023.

(2) It shall come into force on such date as the Government may, by
notification, appoint.

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963, in the Ninth
Scheduie, 1o the existing Note, the following proviso shall be added, namely, -

Short title and
commencement.

Amendment of
Ninth Schedule.

Act No. 5 of 1963.

J.No - 42/182 (1]
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“Provided that in respect of 4 wheeled in-use Goods Carriages
upto 3000 kgs in laden weight registered prior to 08-06-2018
belonging to the State of Andhra Pradesh, the existing quarterly tax
shall continue to be paid.”

G. SATYA PRABHAKARA RAQO,
Secretary to Government,
[Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 29] AMARAVATI,  FRIDAY, 31" OCTOBER, 2025.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 27" October, 2025 and the said assent is hereby first

published on the 315t October, 2025 in the Andhra Pradesh Gazette for general
information :

ACT No. 29 of 2025

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-sixth Year of the Republic of India as follows : -

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles short title and
Taxation (Amendment) Act, 2025. commencement.

(2) It shall be deemed to have come into force on and from the
16" July, 2025.

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963, in Amendment of
the fifth schedule, in S.No I, for item (a) (i), (i) and (iii) against """ >eMedu®

columns (2) and (3),the following shall be substituted, namely,- Act No.5 of

1963.

Job No.4-103 [1]
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Repeal of
Ordinance No.4
of 2025.

THE FIFTH SCHEDULE

S.No

(See Section 3-B)
Class of Vehicle Amount of Tax

(1)

(2) 3)

(a) Transport Vehicles — Goods Carriages
including Tractors used for commercial
purpose (other than 3-wheeled Goods
Carriages below 3000 Kgs in Laden

weight) |
(i) if the age of the vehicle from the date of Rs.1,500/ -
registration is more than 7 years and below Per annum

12 years

(ii) if the age of the vehicle from the date of Rs.3,000/-
registration is more than 12 years Per annum

3. (1) The Andhra Pradesh Motor Vehicles Taxation
(Amendment) Ordinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been
done or taken under this Act.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASONS

The Government has enacted the Andhra Pradesh Motor Vehicles
Taxation (Amendment) Act, 2006 (Act 33 of 2006) to levy “Green Tax” by
inserting a new Section 3-B w.e.f.25-05-2006. According to Section 3-B,
an additional tax called as “Green Tax” shall be levied on old motor vehicles
suitable for use on road for the purpose of implementation of various
measures to control air pollution. The Green Tax is levied in addition to the
tax payable under Section 3 of the Andhra Pradesh Motor Vehicles Taxation
Act, 1963.

The maximum rates of Green Tax is leviable as per the rates
prescribed in the Fifth Schedule which were fixed in the year 2006.

The Government has amended the Fifth Schedule vide Act No.18
of 2021 dated 20-12-2021 (w.e.f. 01-01-2022) fixing the rates of Green
Tax to be levied on the old / in-use vehicles basing on the quarterly tax

payable by these vehicles.

Now, the Government after careful examination of the issue,
decided to reduce the rate of “Green tax” and amend the Andhra Pradesh
Motor Vehicles Taxation Act, 1963, suitably.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.





